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Date of order: 25-1-1996
.. Applicant

.o Rezpondenta

the applicant

COFAL PFISHMA, VICE CHAIFMAN

0.F .SHAFMA , APMINISTFATIVE MEMEER ‘ !

ORDER

AOM'ELE ME, O ,P.SHARMA, ADMINISTFATIVE MEMEER

In thiz application undzr Section 19 of the Administrative Trikuonals
Act, 1925, Shri Hanuman Meena has praved that the vetvenchment of the

af{llﬁanL/ﬁflecte: Wez.f.

may ke dirzcied

consequential bensfita.

2. Turing the arguments on the guesiicn of admission of the 03, the
learnsd counzzl for the applicant stated that the applicant haz: mads a
representation, Annsexre-AS  dated  15-12-1995, to the Rszistant Enginssr
(Tzlegraph), Pailway EBlectvification Frojeci, Sawaimadhopor, with vejyard ko
hizs griszvance. Hz adds that sinc: he wantz to purzus the matter with the
Deparimenical Authovrities with regsrd to his grievancsz, he 322k3 permizzion to

th=

withdraw

Administ

present  applicaticon.

withdrawn.

ative Member Vi

20-6-87 be declared az illagal and the respondents |

ol

reinstats the applicant in service with all kack WaJss arw
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(Gopal Trish na)

22 Chairman




